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Ne V. KRISHNAN, ADMINISTRATIVE MEMBER -

-N. DHARMADAN, JUDICIAL MEMBER

1. /Whether Reporters of local papers may bg allowed to see the Judgement ?
2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgement?%
4. To be circulated to all Benches of the Tribunal 2./

JUDGEMENT ~ ‘

" HGN'BLE SHRI Ne. V. KRISHNAN, 'ADMINISTRATIVE MEMBER

The appli_cant is a Technician in the Telecommunication
Depértment in the office of the Assistant Engineer, TMG,

Trﬁvéndrum.r His main'griéVance is that though the Fourth

_ Pay Commission stated in pPara 10467 of its Rsport that the

matter regarding revision of pay scales of the Telecommuni-
cation Engineering staff,which includes the technician,besides

others ,was considered by the Sarin Committee. and a study of
Comnittee's
the cadre was undertaken based on the/ recommendation- -and ‘a3 a

result,a scheme of rationallsatlon has been evolved covering

the entire structure of the’ Department &HCJ-L*dmg this

- partlcular category of staff; 7VYet,it is contended. by the

applicant'fﬁkﬁig nothing has come out of this scheme.
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2. It appears that in pPursuance of the Pay Commission'y

Recommendation, the Agarwal Committee was set up(Anll) and.

| according to the applicant,this Committee has recommended

a revised pay scale of Rse 1200-2040 which in their view,

is less than those granted to similar cadres by the Fourth
Pay Commissione. It is stated that the Government of India

has not taken any final decision in this regarde It is

‘therefore prayed as followss:

" i) the_respondents may be directed to revise the
scale of pay of the applicant from the existing

pay scale of Rs. 975-1600 to Rse 1400-2,300;
ii) a direction may also be given that the reVised
pay scale shall come into force from the date

when the minimum qualification for Technicians
was raised to Diploma in Engineering and

iii) such other relief the Hon'ble Tribunal may think
just and proper in this case."

3. Wheh the case came up for hearing today, the learned

counsel for the applicant‘érew our attentier to Annexure~IV
X% which is thé”minutes of discussions held in the Chamber

of the Dy. Chief Labour Commissioner on 7.3.198_8,zrhérein

it has been stéted??éghe representatives Of_ﬁhe %gfgg?%gat

&

to
pas already suggesting/give them a pay scale

the " pepartment
of Rse 1320-2040.

4., - The learned counsel for the épplicant has also produced
before us what appears to be a photo copy of a letter dated
17.7.90 (mistyped as 1989) from the Chairman, Telecom.
Commission to M. V. Mukerji, Secretary General, BTEF,

New Delhi, which states that a Cabinet decision has been taken.
5. A further letter dated 18.7.1990vfrom the Dy. Director |
General (Establishment) to the said Mukerji,refers:xx.to the
earlier letter dated 1?.7.1989 from the Chairman, Telecdm
Commission #»»xw«*: and kxxkxy enclosed therewitq}g Eggposal

of the Department of Telecommunications in respect of
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restructuriné and second time-bound promotione It is stated
'ln para 5 therein that the new cadre structure of Telecom
Technlcal Ass;stants will be Rs. 1320-2040 for Grade—A and
Rse 1600-26005for Grade=Be . It was stated that a Technician
is being re-~designated as Telecom. Technical Assistant.
6e The‘respondents have filed a counter affidavit
sééting that the application deserves to be rejected as
tﬁe recommendation of the Agarwal Committee is under active
céhsideration. :Furfher, Shri Gayanchand, Secretary of the
Tebhniciéns‘-union and another have also filed 0O.A. 6388/87
before th%Frincipal Bench of the Tribunal raiéing identical
is?ues and therefore,.the respondents have requested that
thisvapplication may also be transferred to the Principal
Behch.
7.; This application was admitted on 28.6.1989 and if
théﬂreSpondents wanted this épplication t0o be transferred
to%the Principal Bench to be heard along with the earlier
application O.A. 698/87 filed before that Bench, they could
ve%y well have filed an application to the Hon'?ii(Chairman
unéer section 25 of the Act. Not having done sq&'we have
prpceeded to render a decision in this casee.
8. The letter of the Chalrman, Telecome COmm1531on
dated 18.7.1990 was shown to the learned counsel for the
‘reSpondents also. He submitted that he was not aware of
an§ such letter having been sent to the BTEF and therefore’
he]was'ih noAposition to say whether the Cabinet has finally '

approved this re=structuring as indicated in the Chairman's

1e§ter. He, however admits that the Government has beé&n: keen
to%improve'the service conditions of the Technicians in

thé Telecom; Department and the matter is under considerationes
9o He however indicated that the proposal of giving

thé scale of Rse 1320-2040 as mentioned in the letter

referred to above according to his information is under

acﬁive consideration of the Government. In fact, on 4.10.90



when respondents wanted further time to indicate whether
ihevrequests made in the application have been finally

decided by the respondents or not, we observed that if

no decision is taken by the respondents before the next

date of hearing i.ee 3¢12.90,the case will be heard

finally.

10. In this view of the matter we are satisfied that

what needs to be done is only to issue a suitable direction
to the respondents to take appropriate decision within a

time\u&ﬁ:limit.

~41- We are of the View that the matter has been

i ‘ \
pending for a long time and it should be possible for the

respondents to take a final decision soon. 1In the
qir¢Umstances, we direct tﬁe reSpondents to consider

the reliefs sought by the applicant and take a decision
ih respect of the revised pay s;ale to be made applicahle
éo the applicant and‘the date_from'which it should be so
éaée abplicable in the light of the various Reports -
culminating ° e v

/> .7 “*_ with the Report of the Agarwal Committee, as
well as the pay scale of kse 1320-2040 stated by the counsel
éor the réSpondents to be under active consideration.
.§UCh decision should be taken' within three months from
the date Oof receipt of this ordere. The application is
disposed of with the above direction. There will be no

\

order as to costse
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(Ne. Dharmadan%“?&i?7§7—4 {(Ne V. Krishnan)

Judicial Member Administrative Member



